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NATIONAL COUNCIL FOR TEACHER EDUCATION
NOTIFICATION
New Delhi, the 6th May, 2009 ‘ .
No. F. 9-34/2007/NCTE/Estt.—Regulations laying down Recruitment Rules for appointment of various

levels in Natiopal Council for Teacher Education were notified on 27th March, 2003 vide National Counctl for Teacher
Education (Recruitment) Regulations, 2003, Some amendments in the Recruittnent Regulations (RRs) relating to the post of
Under Secretary/Research Officer (US/RO) were under consideration for quite some time and were approved by the Council
" inits meeting held on 12-12-2008, Subsequently, the proposed amendment in RRs to the post of US/RO has been approved

by the Ministry of HRD vide their letter No.26-49/2007/EE-10, dated 27-03-2009 with a direction to notify the modified RRs.

Now in exercise of the powers conferred under Section 10 {(2) read with Section 32(2) ( ¢} of National Council for Teacher
Education Act, 1993 and with the approval of the Central Government, the National Council for Teacher Education hereby
-makes-the following Recruitment (Second Amendment) Regulations relating to the post of Under Secretary/Research

Officer (US/RO).
1. Short title and comnmencement
11 These Regulations may be called the National Council for Teacher Education (Recruitment) (Second Amendment}
Regulations, 2009,
12 They shall come into force from the date of its notification in Gazette of [ndia.
2. Amended Recruitment Regulations to the post of Under Secretary/Research Officer are attached as Appendix-Ito
this Notification.
3 Supersession
The Recruitment Regulations for the post of Under Secretary/ Research Officer notified in the Gazette Notification
No. 36 F. No. 9-12/2002/NCTE, dated the 27th March, 2003 stands superseded w.c.f. the date of publication of this
notification. _
4, Other general conditions as stipulated in the Notification dated 27th March, 2003 remain unaltered.
APPENDIX-I
Amended Recruitment Regulations to the post of Under Secretary/Research Officer (US/RO)
Nameof No.of Classification Scaleof  Whether Whether Age-limit for direct recruits
the post  posts pay selection by merit, benefit of
: selection-cum  added vears
seniority or non- of service
selection post  admissiblc
under rule
Mofthe
Central Civil
Services
{Pension)
Rules, 1972
O (2) 3 L)) {5 (6) @)
Under 14.(2009) Group A’ Pay Band (PB-3)- Selection N.A. NA.
Secretary/ Ministerial  Rs. 15600-39100*
Research with Grade Pay of
Officer Rs. 6600 (Pre-
(US/RO) revised ,scaie

(Rs. 10,000-325-15,200)."

*Thesc posts will be
operated in the UGC
scales applicable to
Lecturer if they are
occupied by incumbents
who were in UGC scales
prior to joining NCTE.
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~dered for promotion, their seniors would
also have to be considered provided they are
not short of qualifying/eligibility service by
more than half the qualifying/eligibility service
or two years, whichever is less, and have success-
fully completed their period of probation for
promotion to next higher grade along with
their juniors who have completed such
qualifying/eligibility service.

Deputation (including short-term contract):

Officers under the Central/State Governments/
Universities/Recognised Research Institutions/
Public Sector Undertakings/Statutory, Semi
Government  Autonomous or other
organisations —

{a)(i) holding analogous posts on regular basis
_ in the parent cadrc/department;
or

. (11} with 5 years’ regular service in the grade
rendered after appointment thereto on regular
basis in the Pay Band 3 i.e. Rs. 15,600—39,100with

[T III—EUE 4] 5
. Educational and other Whether age and Period of probaticn, Method of récruitment:
Qualifications required educational qualifications  ifany Whether by direct recruit-
for direct recuits prescribed for direct ment or by promotion or by
b recruits will apply in the deputation/absorption and
case of promotees percentage of the posts
: to be filled by various methods
®) O (10} _ an '
NA, NA. NA. 50% by promotion failing which .
by deputation (including short-
term contract)/and 50% by
" deputation/contract
In case of recruitment Composition of Departmental . Circumstances in which
by promotion/deputation/ Promotion Committee Union Public Service
absorption, grades from Commission is to be
which promotion/deputation/ considered in making
absorption to be made recruitments
(12) _ ) (19
Promotion : 1. Chairperson—NCT " —Chairman N.A
Section Officer/Programme Officer and Private 2. Vice-Chaitperson, NCTE =~ —Member
Secretary in NCTE with 8 years of regular 3. MemberSecretary —Member
service in the grade. 4.  One Member from Ministry —Member
Note 1.—The eligibility list for promotion shall of HRD
be prepared with reference to the date of comple- 5. One Expert to be nominated —Member
tion by the officers of the prescnbed qualifying by Chairperson
service in the respective grade/post. 6. Member belonging to SC/ST—Member
Note 2.—Where juniors who have completed to be nommated by
their qualifying service are being consi- Chatrperson

)9 62616 3—
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i)

Grade Pay of Rs. 5400 (Pre-revised scale Rs.
. 8,000-13,500) or equivalent in the parent cadre/
department; '

ar

(i1} with 8 years’ regular service in the grade
rendered after appointment thereto on regular
basis in the Pay Band 2 i.e. Rs, 9300—34800 with
. Grade Pay of Rs. 4200 (Pre-revised scale Rs.
6500-10500) or equivalent in the parent cadre/
department;

and

(b) Possessing the following qualifications/
experience

(1) Experience in educational administration in
various Directorates of Education, SCRET, KVS,
NVS or such school/educational systems etc.;

and

(ii) Knowledge in use of information and
communication technology such as handling
data-base management system and unse of off-
line and on-line electronic resources.

[Period of deputation {including short-term
contract) including period of deputation
(including short-term contract) in another ex-cadre
post held immediately preceding this appointment
in the same or some other Organisation/
Department of the Central/State Governiment shail
not ordinarily exceed 3 years which cap be
extended maximum up fo 5 vears with the..
concurrence of the lending organization. The
maximum age-limit for appointment by deputation
(including short-term centract) shall be not
exceeding 56 years, as on the closing date of the
receipt of applications.]

HASIB AHMAD, Member Secy,
[ADVT. [I/4/Exty/131/09]
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NOTIFICATION
New Delhi, the 13th May, 2009

F.No. 48-3(1)2008/NCTE (N&S) .—Regulations laying down the procedure for grant of recogmition along with
Norms and Standards for various teacher training courses were promulgated by the National Council for Teacher Education
vide NCTE (Recognition Norms and Procedure)} Regulations, 2007, dated 27th November, 2007 notified en 10th December,
2007, The matter regarding cut off date prescribed in the clause 5(5) of these Regulations has further been reconsidered and
it was decided to amend the cut off date for grant of recognition/permission to teacher education institutions for the current
academic session i.e. 2009-2010.

Accordingly, in modification of the above Regulations and in exercise of the powers conferred under Section 32(2) ‘
of the NCTE Act, 1993, the NCTE hereby makes the following Regulations :

1. Shorttitle and commeneement

(1) These Regulations may be called the National Council for Teacher Education (Recogmhon Norms and Proccdun:)
{Second Amendment) Regulations, 2009,

(2} They shall come into force w.e.f. the date of their publication in the Official Gazette.

2. Definitions _

In these regulations, unless the context otherwise requires, all the words and expressions used herein and defined
in the National Council for Teacher Education Act, 1993 (‘?3 of 1993) shall have the same meaning respectively assigned to
them in the said Act.

3. Applicability

These regulations shall be applicable to all matters relating to teacher education programmes covering norms,
standards and procedures for recognition of institutions, commencement of new programmes and addition to sanctioned
intake in existing programmes and other matters incidental thereto. These amended regulations shall be applicable only for
grant of recognition/permission to start teacher-training course for the current academic session i.e. 2009-2010 and not for
any subsequent year. From the next academic session i.e. 2010-2011, the cut off date mentioned m clause 5(5) of the
Regulations shall strictly be enforced.
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4, Extent of Amendment

Clauge 5(5) of the NCTE (Recognition Norms and Procedure) Regulations, 2007, is modified as under only for grant
" of recognition/permission for starting various teacher training courses for current academic session i.e. 2009-2010.

All complete applications pending with the Regional Committees shall be processed for the current academic
session i.€. 2009-2010 in accordance with the provisions of relevant chulatmns and maintaining the chronological sequence
and final decision, either recognition granted or refused, shall be communicated by 3 1st July, 2009,

HASIB AHMAD, Member Secy.
[ADVT/II/4/FExty/131/09)
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